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" University (Amdr.) Bill

MR. CHAIRMAN: The question is:

*“That Clause 2 stand part of the Bill.”
The motion was adopted,

Clause 2 was added to the Bill,

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. VK.RV. RAO: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is...
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The question is:
“That the Bill be passed.”
The motion was adopied.
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16.50 hrs.
CONTEMPT OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): Sir,
with reference to what happened this morn-
ing in the public gallery, 1 beg to move the
following Resolution for the acceptance
of the House.

Sir, T beg to move:

*“This House resolves that the persons
calling themselves (1) Swami Yogeshwara
MNand Giri and (2) Shri Raj Kumar Jain
who raised slogans from the Visitors'
Gallery at 12.45 P.M. today and whom the
Watch and Ward Officer took into castody
i diately have itted a grave
offence and are guilty of the contempt of
this House.

This House further resolves that they
be sentenced to simple imprisonment
till 6 P.M. on Tuesday, the 1st September
1970 and sent to Tihar Jail, Delhi.”

The first case relates to one Swami Yogesh-
wara Nand Giri, resident of Ghodagaon,
Poona district. He had a grievance that there
was an ancient temple in a place called
Bhimashankar, and the Maharashtra Govern-
ment, according to him, had been demolish-
ing this temple. He wanted to agitate about
that matter. He raised some slogans. He was
trying to commit some nuisance. Therefore
he was taken into custody by the Watch and
Ward staff and then his attempt was spoiled,
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** Not recorded.
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SHRI RAGHU RAMAIAH: He said
that the Maharashtra Governmeant is demo-
lishing the temple and the idols there. In
this connection, he said, he has moved the
Maharashtra Vidhan Sabha and so on. That
is his slogan. (Interruption)

The other case is this. This person is called
Shri Raj Kumar Jain. His grievance is this.
He passed his B. A. (Hons.) Examination
in History. He appeared for M. A, (History)
of Delhi University. In the final examination
he wrote his papers in Hindi. When the
result was declared, his name was not in
the list of successful candidates. He protested
against this to the Vice-Chancellor of Delhi
University and also, he along with his
supporters, demonstrated outside the office
of the Vice-Chancellor and as a result, he
was expelled from the Delhi University.
Today, he raised slogans that his answer
book may be examined: <Y FTIT JTT AT
He was removed from the Public Gallery by
the Watch and Ward Staff,

MR. CHAIRMAN: The question is:. . .

SHRI CHENGALRAYA NAIDU
(Chittoor): 1 wish to move an amendment.
1 have got right to move an amendment.
Unterruption),
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The question is:

“This House resolves that the persons
calling themselves (1) Swami Yogeshwara
Nand Giri and (2) Shri Raj Kumar Jain
who raised slogans from the Visitors'
Gallery at 12.45 P.M. today and whom the
Watch and Ward Officer took into custody
immediately have committed a grave
offence and are guilty of the contempt of
this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 P.M. on Tuesday, the Ist September,
1970 and sent to Tihar Jail, Delhi.”

The motion was adopied.

16.54 hrs.

RELEASE OF MEMBER
(Sbri Jharkhande Rai)

MR. CHAIRMAN: I have to infortn
the House that the Speaker has received the
following wireless message, dated the 3ist
August, 1970, from the Sub-Divisional Judge,
Baratanki:—

Shri Jharkhande Rai, Member, Lok
Sabha, released today after serving seven
days' sentence.”

—t—

16.55 hry.

MOTIONS RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIBES AND COM-
MITTEE ON UNTQUCHABILITY-Contd.

MR. CHATRMAN: The House will now
take up further consideration of the follow
ing motion moved by Shri P. Govinda Menon
on the 20th May, 1970, namely:—

“That this House takes notc of the
sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for Scheduled
Castes and Scheduled Tribes for the years
1966-67, 1967-68 and 1968-69, laid on the
Table of the House on the 24th April,
1968, 15th May, 1969 and 30th March,
1970, respectively.”

The House will also take up further con-
sideration of the following motion moved
by Shri Suraj Bhan on the 20th May, 1970,
namely i—

“That the Report of the Committee
on Untouchability, Economic and Educa-
tional Development of the Scheduled
Castes (Part I-V) along with the connected
documents, laid on the Table of the House
on the 10th April, 1969, be taken into
consideration.”
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